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 (Interruptions
 MR.  SPEAKER:  I  am  not  permitting

 Shri  8.  N,  Reddy.  Let  him  npt  do  it  like
 this  every  day.  He  can  raise  this  matter
 either  through  some  motion  or  at  the  pro-
 per  time  when  he  is  called.

 Cnterruptionsy
 MR.  SPEAKER:  Let  him  not  force

 himself  upon  me  in  this  manner.  Let  him
 please  sit  down  now.  When  we  are  in
 between  on  other  business,  where  does  the
 question  of  scarcity  of  water  come  in?  Let
 him  not  disturb  the  proceedings  of  the
 House.  Let  him  sit  down  now.

 (Interruptions)  e
 MR.  SPEAKER  :  What  am  I  to  do  with

 this  hon,  Member?  There  is  a  procedure
 to  be  followed.  But  he  does  not  understand
 what  I  am  saying.  He  cannot  get  up  in
 between  and  start  raising  it.  I  am  sorry
 I  cannot  permit  him  now.
 STATEMENT  RE-RATIFICATION  OF  INSTRU-

 MENT  TO  AMEND  CONSTITUTION  OF  ILO
 SHRI  6,  VENKATSWAMY  :  On  behalf

 of  Shri  K.  V.  Raghunatha  Reddy.  I  beg  to
 lav  on  the  Table  a  statement  (Hindi  and
 Eng'ish  versions)  regarding  the  Ratification
 of  the  Instrument  to  amend  the  Constitu-
 tion  of  the  International  Labour  Oreanisa-
 tion  relating  to  an  increase  in  the  size  of
 the  Governing  Body  [Placed  in  Library,
 See  No,  LT-5088/73},

 ADMINISTRATOR-GENERAL’s  (UNION  TERRI-
 TORY  OF  DELHI)  RULES,  972  UNDER  Ap-

 MINISTRATOR  GENERAL’s  Act,  3963
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  NITIRAJ
 SINGH  CHAUDHARY)  I  beg  to  lay  on
 th:  Table  a  copy  of  the  Administrator-
 General's  Union  territory  of  Delhi)  Rules,
 972  (Hindi  and  English  versions)  publish.

 ed  in  Notification  No.  F,  22/3/72-ludl.  in
 Delhi  Gazette  dated  the  I8th  September.
 1972,  issued  under  the  Administrator-
 General’s  Act,  I963.  [Placed  in  Library. See  No.  LT-5089/73).

 Copy  or  “ANNUAL  PLAN,  ‘1973-74
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  PLANNING  —  (SHRI
 MOHAN  DHARIA):  I  beg  to  lay  on  the
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 Table  a  copy  of  the  “Annual  Plan.  1973-
 74”  (Hindi  and  English  versions).  [Placed
 in  Library,  See  No.  LT-5090/73}
 STATEMENT  OF  RECEIPTS  &  EXPENDITURE
 OF  MANIPUR  FoR  1973-74,  REPORT  oF
 CoMPTROLLER  &  Aupiror  GENERAL  FOR
 1970-71  ON  TRIVENT  STRUCTURALS  AND
 NOTIFICATIONS  UNDER  CusToMs  AcT,  ‘1962,

 AND  CENTRAL  Excise  RULES,  944

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  :  I  beg  to  lay  on  the  Table  :—-

 dy)  A  statement  (Hindi  version)  of  the
 estimated  receipts  and  expenditure
 of  the  State  of  Manipur  for  the  vear
 1973-74,  [Placed  in  Library,  Sce  No.
 LT-5094/73]

 (2)  A  copy  of  Report  of  the  Comptroller
 and  Auditor  General  of  India  for
 the  year  970-7i—Union  Govern-
 ment  (Commercial)  Part  TH—Trit
 veni  Structurals  Limited,  under  arti-
 cle  I5I(I)  of  the  Constitution.
 [Placed  in  Library.  See  No.  LT-
 (5092/73),

 (3)  (a)  A  copy  each  of  the  following
 Notifications  (Hindi  and  Enelish
 versions)  under  section  59  of
 the  Customs  Act,  962  :-—

 (i)  GS.RS.  2I7(E)  to  22005)  pub-
 lished  in.  Gazette  of  India  dated
 the  30th  April,  1973,  together
 with  an  explanatory  memoran-
 dum.
 G.S.R.  22778)  publishzq  in
 Gazette  of  India  dated  the  Ist
 Mav  1973,  toeether  with  an
 explanatory  memorandum.

 (ili)  G.S.R,  293,  published  in  Gazette
 of  India  dated  the  24th  March,
 1973  together  with  an  expla-

 matory  memorandum,

 (ii)

 (iv)  G.SR.  328  pub'ished  in  Gazette
 of  India  dated  the  31sy  March
 1973,  together  with  an  explana-

 tory  memorandum,
 G.S.R.  330  published  in  Gazette
 of  India  dated  3ist  March,
 1973,  together  with  an  explana-
 tory  memorandum,

 (vi)  GSR.  83CB)  published  in
 Gazette  of  India  dated  the  3st

 (v  ~
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 {Shri  K..R.  Ganesh.]  English  versions)  under  sub-section  (2)  of
 March,  1973,  together  with  an  section  3  of  the  All  India  Services  ©  Act.
 explanatory  memorandum.

 {vii)  G.S.R.  409  published  in  Gazette
 of  India  dated  2lst  April,  973
 together  with  an  explanatory
 memorandum,

 (viii)  G.S.R.  426  published  in  Gazette
 of  India  dated  the  28th  April.
 ‘1973,  together  with  an  explana-

 tory  memorandum,
 A  statement  showing  reasons
 for  delay  in  laying  the  Notifica-
 tions  mentioned  at  items  (iii)
 to  (viii)  above.

 [Placed  in  Library.  See  No  LT-
 5093/73),

 (4)  (a)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  issued  under  the  Cen-
 tral  Excise  Rules.  1944  :—
 G.S.Rs.  2I3(E)  to  2I6(E)  pub-
 lished  in  Gazette  of  India  dated
 the  30th  April,  1973,  together
 with  an  explanatory  memoran-
 dum.

 (ii)  G.S.R.  290  published  in  Gazette
 of  India  dated  the  24th  March.
 1973,  together  with  an  explana-
 tory  memorandum.

 (iii)  G.S.R.  359  published  in  Gazette
 of  India  dated  the  7th  ApriL
 1973,  together  with  an  explana-

 tory  memorandum.
 (iv)  G.S.R.  408  pub‘ished  in  Gazette

 of  India  dated  the  2ist  April.
 1973,  together  with  an  explana-
 tory  memorandum.

 ~ (b

 Gi  ~

 (b)  A  statement  showing  reason;  for
 delay  in  laying  the  Notifications
 mentioned  at  items  (ii)  to  (iv)
 above.
 {Placed  in  Library.  See  No,  LT-
 5094/73),

 NOTIFICATIONS  UNDER  ALL  INDIA  SERVICES
 Act,  954

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON-
 NEL  (SHRI  RAM:  NIWAS  MIRDHA)  :
 ¥  bee  to  lay  on  the  Table  a  copy  each  of

 the  following  Notifications  (Hindi  and

 95  :—
 (i)

 (ii)

 (iii)

 (iv)

 (५)

 (vi)

 (vii)

 The  Indian  Administtative  Ser-
 vice  (Fixation  of  Cadre  Stren:
 gth)  Second  Amendment  Regu-
 lations,  1973,  published  in  Noti-
 fication  No.  G.S.R.  229(B)  in
 Gazette  of  India  dated  the  3rd

 May,  1973,
 The  Indian  Administrative  Ser-
 vice  (Pay)  Fifth  Amendment
 Rules,  1973,  published  in  Noti-
 fication  No.  G.S.R.  230  jn
 Gazette  of  India  dated  the  3rd
 May,  ‘1973.

 The  Indian  Administrative  Ser-
 vice  (Emerrency  Commissioned
 and  Short  Service  Commission-
 ed  Officers)  (Appointment  by
 Competitive  Examination)  Se-
 cond  Amendment  Regulations,
 973  published  in  Notification

 No,  G.S.R.  236(E)  in  Gazette
 of  India  dated  the  9th  May,
 1973.

 The  Indian  Police  Service
 (Emergency  Commissioneq  and
 Short  Service  Commissioned
 Officers)  (Appointment  by  Com-
 petitive  Examination)  Second
 Amendment  Regulations.  1973,
 published  in  Notification  No.
 GS.R,  237(E)  in  Gazette  of
 India  dated  the  9th  May,  1973,

 The  Indian  Administrative  Ser-
 vice  (Appointment  by  Competi-
 tive  Examination)  Second
 Amendment  Regulations,  1973,
 publi.hed  in  Notification  No.
 G.S.R.  238(E)  in  Gazette  of
 India  dated  the  9th  May.  1973,
 The  Indian  Police  Service  (Ap-
 pointment  by  Competitive  Exa-
 mination)  Second  Amendment
 Regulatons,  1973.  published  in
 Natification  No.  G.S.R.  239(B)
 Gazette  of  India  dated  the  9th
 May,  1973.

 The  Indian  Administratvie  Ser-
 vice  (  Recruitment)  Third
 Amendment  Rules.  £972,  pub-


